
Govemment of Jammu and Kashmir

Department of Law' Justice and Parliamentary Affairs
' Civil Secretariat

Srinagar/Jammu

Subject:-Litigation Reforms and effective monitoring of Litigation in Union territory

ofJarnmuandKashmil.Appointmentofofl]certncharg{olC)Litigation.

GOVERNMENT ORDER NOr2962 - JK (LD ) of2026

DATEDT 02 - 03 - 2026

forum.
The terms and conditions of appointment of the OIC shall be govemed by

the provisions of Govemment Order No l 673-JK(LD) of 2021 dated

24.03.2021.

By order ofGovernment of Jammu and Kashmir'

No:- LAW-OIC/2/2026

Copy to the:-

sd/-
(Achal Sethi)

Secretary to Covemment

Dated:- 02'03.2026

information of Chief Secretary

l.
2.

3.

4.

5.

6.

Leamed Advocate General, J&K'

iin"ip"t s""r"tury to Hon'ble Lieutenant Govemor' Raj Bhawan'

i"t"ii"*"*tf 
"f), 

Ministry of Home Affairs' Covemment of India'

Commissioncr/Secretary to Gov€mment' Ceneral Administration Departmed'

n"tiruar C*"*4, High Court of I&f and Ladakh' Jammu/Srinagar'

;';""",p;;;;,JHon'ble chief Justice' High court of J&K and Ladakh'

7. Director LitiSation , Srinagar/ Jammu'

8. Assistant Law Officer concerned

9. Officer tn Charge LitiSation(Olc)'

lO. Private Secretary to Chief Secretary for

I l- Private Secretary to Secretary Lsw'

12. tncharge Website.

13, Govemment Order file

14. Concemed file.
d

(ReYaz Ali Bhrt)

DeputY Legal Remembrancertl

Sanction is hereby accorded to the appointment of Ms' Urvi Singh' JKAS'

Under Secretary to the Govemment' General Administration Department as

Offrcer In-charge (OIC) Litigation in case bearing TA No' 2312026 in SWP No'

877l2ll6titled Rajesh Kumar Vs' General Administration DePafiment including

."",".ri p.,i,ion, if uny' pending before Horfble Supreme Court of lndia/Hon'ble

;igh C"; of J&K and Ladakl/Central Administrative Tribunal or anv other


